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181 Calling Atlention
to a matter

Sir, before the hon. Minister makes
the statement, I would like to make
a submission. The notice which I had
given was something different from
what has been printed in the List of
Business. This is what I would like
to bring to your notice. In the
notice which I had given...

MR. DEPUTY CHAIRMAN: You
have given go many subjects.

SHRI SADASHIV BAGAITKAR:
It is all related. I had glso mention-
ed collusion between the administra-
tion and the gmugglers.

MR. DEPUTY CHAIRMAN: All
these things are covered in this.

SHRI SADASHIV BAGAITKAR:
What I would like to say is, the ori-
-ginal notice has been changed. This

ig what I would like to bring to your
notice.

MR. DEPUTY CHAIRMAN: This
is alwayg done. You have mentioned
so many things. They have framed it
in this way so that everything is cov-
ered. Whatever you have said has
been covered here,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWA] SINGH SISODIA):
Mr. Deputy Chairman, Sir, according
to reports received by Government,
the West Coast of India continues to
be vulnerable to smuggling during
1981, out of the total value of gmug-
gled goods seized all over the countr
which amounted to about Rs. 40
crores the Customs Collectorates hav-
ing jurisdiction along the West Coast
accounted for about Rs. 19 crores
i.e. about 47 per cent. During the
first five months of 1982, out of the
all India seizure figure of about Rs. 31
croreg the West Coast region account-
ed for about Rs. 19 crores which
works out to about 63 per cent. The
principal items seized in the region
were: gold, wrist watches, diamonds,
synthetic fabrics, electronic goods
and sgilver.

The problem posed by smuggling to
the economy hag constantly engaged
Government's attention. Towards im-
plementing Point No. 19.0f the New
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20-Point Programme which callg for
continued strict action against smug-
glers, hoarders and tax evaders, Gov-
ernment have formulated a Plan for
Action to intensify the anti-smuggling
drive during 1982.

The Wesl Coast of India has been
identified as one of the areas vulne-
rable to smuggling and under tne
Action Plan the preventive and intel-
ligence machinery of the Customs De-
partment in the region is being stren-
gthened.

A three-tlier system of preventive
control ig exercised along the entire
West Coast. Apart from intensive
sea patrolling with sophisticated speer
boats conducted by the Customg staff
in conjunction with the Coast Guard.
the three-tier system comprises Shore
Guard parties which regularly patrol
the coastal areas, road checking par-
ties which guard the feeder roads to
the coastline to check vehicular tra-
ffic and town preventive units ‘which
conduct regular raids and searches on
the basis of information and intelli-
gence to unearth smuggled goods in
towns and cities. The entire West
Coast ig also covered under the Cus-
toms tele-communication network for
the speedy and secret transmission of
information relating to smuggling
activities. The assistance of State
Governments in the region and other
sister enforcement agencies like
Coast Guard and State Police autho-
ritieg is also enlisted to take co-ordi-
nated action against smuggling.

The pattern of smuggling along the
West Coast is being kept undey close
and constant watch and remedial
action by way of re-deployment of
the preventive force and anti-smuggl-
ing equipment wherever called for is
being undertaken to meet the situa--
tiorr,
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1. Strengthening of preventive
and intelligenee machinery. |

2. Intensification of  applicatior
of the provisions of the COFEPOSA
+ Act,

4. Economic and legislature mea-
+ sures.:

] 4, Bllateral arrangements  and
co-operation with neighbouring
- countries. :
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Forfeiture of properties under the
SAFEMFOPA: Appropriate gction was
also taken to forfeit the properties of
smugglers and foreign exchange rack-
eteers under the Smugglers and Fore-
ign Exchange Manipulators Act, 1976
up to April, 1982. Forefeiture action
has been initiated in 2,285 cases, cov-
ering properties valued at Rs. 36.91
crores. Orderg of forfeiture have al-
reedy been issued by the competent
authorities in 1,322 caseg involving
properties valued at Rs. 11.28 crores.
Angd here also some of the parties
have gone to the Supreme Court, and
they have obtained injunction orders
Therefore, whatever action Govern-
ment should have taken, it has faken.
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fadtq wgt g1 Swl, WER AR A
S vAwE 1 wrfgm @ fAdr T
T8 Z

ol wWagim Ao WYL (37
wgw) : AAwa, I wgqfaata wga
#Y A ®g A &1 9% ®§§ ¥ A
G A g1 g | FFHT 9y FeT
AT AT fE ug gewd w
T BT qW ¥ QET HT R & |
wic & ug v f& www § ggdiwd
qd syaedr g 1 ug Kfaoafe agt
gl 1 R W owee Arfedt &
FICT FQTT T@T U Wrar g Wi
ATl wTX arar FOSf gegi @
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[ sl warz argz]
T AT & FRT ATT 1 IT AT
faqat a9z w97 Twrw A srar F
3 o e FE & @I g
¥ g aiy § - I q@Ar g
g1

oft Fquaquafi . ofar cday W
FET FWE F a7 § g ghAa
w7 ¥ Aq IAE A g qonr

i v gaw wWQT - ZEY
W ¥ 1 gw oW ¥ §dg &0
§ ag wAar qgdr g fp fea-fas
Iy & wk arw wF  fea-fas
Gt ¥ WAr JIT Ir4weT [r W@ g7
141 }17 TART fadga: ddt wam
AT ¥ R qewt @ F77F Fer
Frez § T & AT 2y A9 gard @
gt &1 w8 Fg, fys¥  20-25
78T 50 wiwt & gWE gAF Faw
@ &) & smar qigar g & ogawn
Y & fag med wi fEar &7
qEu, ag ¥ woast wgw & OfF
frgar fedl qia &1 @O 7T Fd
&1 THF FT FGT 7 ARSI
AR F AR T F 9w far
i &7 FI HIT FI[ & g FA
F fag dwr 30 qgr, $Uw T AT
qar, ¥rIT AT F OHC AL I
THAT QA EF WIT WIS IS
¥ fgadr 37, 1 AT F 921 3w
FOU § TG qear A F ge
2oar & w98 ug wFA NI 0§
o 4 st qg grgw g v fusy
faql  wECUEIy FIST F ogeav
g% & 9 7 frose 9 & ar ow
R4 WG IR 4T TwqT,  fEa-faw
gl & gy eqrfan fEar 7Y grasc
gTXAlE AT §, W 3asr fawnr §
IEF | F<0 Ul IXG wqrfeq
T wWre sqt wgady #?
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wTe FAq qATOR s @ faw
FT W& HqAT AR § fF wraman
F AR F AT 99 @9T & I8 T
fax 2gr@ zg ghar &1 F arwzafas
¥ wgr g faed mr 9w W &
qFE A | ZHRY A F7 ¥ FH T A7
7z w20 g & 1 gfaw a0t
qR@ T FIX g W gfae ars
qgay & gl 1 9 /I AIF Fq0
AT & @ - 92 Far qfaw
qroft wgad &+ & qoar Trgar g
f& wred ¥ SAHT gaAry fegr @
¥y w1q FeAE F AAJTH Iy,
wré afear & @ Frare § fag ar
R FT /AT faFaT 24T | TawT
wrgy Fqr fwar 7 w9 ST groa
g3 ¥ ? fea sl &1 gmI § °
aare g O fawar & IR w9
g7y A W w9 A fag
gu &1 &% ag aff w31 5 "o A
zser wiE & @, Fnary, &
fwa wgar Agar g fF adf &)
qre¥ 20—l NATH F HRT Fg
&) Afpr wEor W@ &7 AHoE
HIAAEANA F FAT TGAT WST §
RQIqF FT F o T FIGHT AOF
zo8T wiw g7 8T o x5 @
q9F FAFIT AT AT & g AU
F qT 2§, AU §F I AT
GEHFE T FAE T THFIOFT ¥
fad g F4l &4 48 AT TG
f& fpa wsidfas srasaial, agag
fpdr ot ¥ & g N Fw€ F
wgafgg &, fAmT o fHad €1 &
TRIT &1 AT FST. .. (IUH)
,..G3Y § 98 W § R g ame 4
(wr€) =i 7 oFS T gETT FT 9HT )

\

-

Not even one political worker has been
arrested. They are all there.
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¥ zarga g | WA F@TAT.

o) Jqqamal ;. ITIR qRIT ar
w3t f§ Dafepdt fmar gL ..
(*q¥em) ...

R P ]

s} W FA@ WAL FEE
(wi€) F q1d FT 2@r A wwF
#ar g dwa fafrec § Uweaw

SR (s3qam) . &ed fafreze
F1 0 qarE FoAeAqT 14 | Agh
g @A 7 W e fpar,
argq IIE, 7 HIT &1 T O¥ G-
fewa a3 A7 ;Mg 7 ga &
§ qud wifo i ¥, wifsEr §
A qET TriFgiH<T giig F wRAT G4
g A HAF FA 1 G AU
Faogamrad § 1 9 JaE F
T R W AT R E
gl wfead | 3 8T Wi § 7
wiqEr waw a1 57 afgar & @y
®Iga A1 & AR T E Al &
FRHAL A Fi NE FF 7 I7 G
3 afF @ic w9 awdr w1 AfwA
FEREAT J I IGF TWIT &
am § wees g o & 997 § w4
©dt ot F47 ALY wwer qrAT P Hq
sar § 7 wifeee fad guw § Far
faggr & - ;

>,

wa & gadl a1® ;A g A

g dafae v & w7 Hfwg
afer ag MR stqF 1 IH/T §
> mop®t g1 ¥ Ay far quc &gl
oA & WA wG ¥ A, A
WA AARHIAIT - 1 WA
ng FFF oAt F omesr Aol F
A xar gar fe eAt wAT & AT
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i wat R g ad) @ @ e
A oW g FMA F AOET- qu
Al affeais & €T 97 gz @

g 7 Qa¥ &1 T Wk mifkar

Wi mfaa & afweam % swifsge
@t wifea § 7l Frarw ¥ wifsas
Wt wifeq 1@ & fss7 od &9
W ¥ fesdl § ot awfqr aft g
g 3as 7 &idr @y 3wl 9w
QT QIRIT qIU QA & AT qg w7
13 2 994 FIIT 7 Fro Fo Ko
qY7 g Ui W A@r &) fw § fagry
¥ foag & strar & f5 Ifww graf,
ardc 8 feur 7 qmE [9r soar
¥ w97 A fEAEr o & AN
gy qwIr 74T ) WX fya § g
uw A faar afss wre & qm
g A F 9IE qT TG AR
F 1 F17 Ad SRS TATYIA 2@
wmrasd &1 IT4 wg¥ 3wr fear &
# "q7 AR qA A Pg WRATE |
qre $§ FUT €947 for FT wqrard
grad ¥ @ § T ¥ oweH 1 i w0
q greF a¥ g &, dT v fagw
wIgteg a1 ]| 1 (IFEw) e
AT F1IG T (31@aw) A T
wir gita ) A 7y wga § e T
s o1 Wl & "o g&ar ar
oy g3 f5 78 gw wsdrfas wm
93, T YR 9T, .. (T@aEH)

st SuiAmfe @ FgF gaTT gl
TF, T IS war@ W fifwT )

sy wclieg mote Fusat  (FET-
) : F  WOS @t gawe
FTA0 g, WAL RA g«
I T F1 oA WRHT 0T AT
ary ¥ Tafag o¥ f YF¥ A g
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ooy guganle s sy e S
B K AT QT0T L TG WA HHIE
F¥ |

ST A

L 8

M SAdl AN WY
AT TAF q gR |

sl uaamle ¢ - FREr sifed
Ty |
Ul ST SHE WIR WY R
3 fr goer mfk &, e TeeT Wi
gt v wg foad wmast § 9w §
fgmre o AFH § F owie afiw
t a7 owmed qwRd arfaw fag
gAY AT wET ug & R oww
wqdqr TeAfo® $eT Wik 19-20
TEC FT YA 8 a@ 7 W FL AR
a7 & Wav, waT ¥ WG 18T A7 F6
ZRT | '

sfi waig fog feafear :  wdwaw
Tg TATATR ARE F AR H At g
TG WA AME 5 3AET F ogew
@ g, | TG ARE ¥ &S0
@@ 9’1 AT AN AW AR
wAggs A B &1 §F YHIR F faqr
fadi g & QEr I W w@aT
fey o atfaa w1 wrar wEF Sar
yu fadrag e T ug &9 ™0 &
™ 9P B} FEaE Aq g
g AETEaTd ARE F A F oghiward
¥ ¥ Gfew 99 wr 1 zRfA A
3IeF FE a4t ugt CEME (B o i
AT S W w0 9w s
3315 & IEET ¥ TRIAC wear W
"FIA T G| USRI T (w m
FT EIET & FT FGT, ToreqTT & fpdi
qd ¥ e F A § ¥ gl
vga At fear § wik gw wmm
R AW @ § g Smwh g
n@ #E 9 WA AGH 1wy
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frata o & § ga@r A7 qew @

g EHT N WYF FINF YL

A F I F QL G §ET IBGT 3, K
ug e sear amgar g, fr ug ste @
g o @i ar 97 WII AR 4yt A

A FIIAWM A WZH & IQF  F

A< g W g Fog & & wfaw
gt & # faey Rt § gg faum

® T qILETT |17 F1 eqatam a0
gs & o www 7 sufay s@anEy

gaF fgars, oprad & fasme v -
% wre gwwr oo wg & fr oW

aiwd &5 W9 qws gmgy g

g W ¥ A0 § 9% nfgx g
§ fF mET F oA § TOW 04

zgA faar T & Ak g Fw ¥

f& fod ws 1982 ¥ g AT

68 ITE ¥TT T JAT waat fwar 7

ST UAMA A FAET gRT WIC WIERA
;rcr%wg’rara‘. frer ad & miwel

¥ AFEA T WG G B & f5 gaw

v Farg & vE & A el #

i v adt feur war wgiaw A

w1 AT §,. .. (SEw)

S STEW TR AT
3 QHFT (TwER)

SHRI SAWAI SINGH SISODIA:
From December, 1980 to today there
has been an increasingly attractive
margin of profit for smuggling gold
into the country due to the continu-
ous fal] in international price, In De-
cember, 1980 the average margin of
profit of gold being smuggled into
India was Rs. 98 per ten grammes.
This rose in January, 1981 and fluctu-
ated in the region’ of Rs. 150 to
Rs. 250 per ten grammes till Decem--
ber, 1881. During January, 1882 the
average margin of profit for gold be-
ing smuggled into India was Rs. 320
per ten. grammes and stood at about
Rs. 817 per ten grammes durmg Janu—
ary, 1982. ;

T
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& gEia A awg ¥ eywtan o1 fax
et @t ¥ ewd ggra faar @,
Ty faas g Gwaw faar
mr | oatgdwr & At #F faw
fear g1 q fdga @0 9w
g 6 wmma A AR wew fom
Bz, ofey feude & saafal
AR ofgeifat & @t zgd @
BT T, AT H QI wAG q
7F fagam o7 FEQET FFOE
g f&d 7@ € 3 fRog #1 @R
AT a7 FErd T A uEa g
The all India figure of orders issued
under COFEPOSA is 354 in 1980; the
numbe~ of persons detained in that
vear was 298; orders issued in 1981
were 360 and the persons detained
were 265; orders issued in 1982 upto
3-7-1982 were 292 and persons detain-
ed are 264. 1 have State-wise break

up also... ¥ AIF F¥ AAHCE %fﬂ'ﬂ'
8/ ag ol SEGT FTAT ATRAT E. .

LT Al
V=

MR. DEPUTY CHAIRMAN: That
is not necessary.

+ B
PN - . e

SHRI SAWAI SINGH SISODIA: As
on 3-7-82, there were 240 persons in

. actual detention.

7§ 240 ¥ W 1 Few w1 gfaw &
afugrlt & Iaar S FEErar vEe ¥
Al froea fear mam 1w

. Then what measures have been taken

against persons who are gselling on
. foot-path? In view of this open dis-
p'ay and sale of smuggled goods, spe-
cially in the metropolitan cities, col-
lectors were directed to conduct con-
certeq drive to step up the raids and
search on shops and gstalls known to
be desaling in such goods in the prin-
cipal markets of the major cities.
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During 1981, such raids and searches
were conducted on all India basis co-
ordinated by the DRJ, the operations
covering cities such ag Bombay, Delhi,
Calcutta, Madras, Bangalore, Pune
etc. resulted in the search of 2289
shops and stalls leading to seizures
valued at about Rs. 49.70 lakhs. Dur-
ing the first 5 months of 1982, 935
such raids and searches were conduc-
ted yielding goods valued at Rs. 4137
lakhs. During the corresponding
period of 1981, 1202 such raids and
searches yielded goods valued al ~
Rs, 14.26 lakhs, showing an increase
by 190 per cent in the resultant seiz-
ures.

oft fo QA GFA (ITT W) ¢
IqEATMT HEET, UF FAThRAd
@t ¥ wafga ¥ WA @@E A
ot gBr W W FA T A Aara
faar av | »fYAq, WA TRT T F
f& waenfal & qmal @3 TQ
g §  faar. . (3wEdA)
sy w1 & awwre F oad fxan
M MT YZ FE IFT & F AOF
9gd S AATT L A, Ig7 A
wG few ? gew fagrd s
HR ARt g Sl T faase
. (s7qam) faesft aTEC
F o Af faw .. (s324m)

i JeaANT ;oW WA
7g fan, vz dfvc. . .24@ @
Kt

‘iﬂ}ﬂ'o@ogﬁ:m L1 A
qrgg Y gt gt F1 AT g, ..

MR. DEPUTY CHAIRMAN: He
hag refuteq it. '

SHRI P, N. SUKUL: It is very
important and very relevant. . .

SHR] DINESH GOSWAMI (As-
sam): Mr. Deputy Chairmar, even
if one goes through the written state-
ment of the hon. Minister, it is appa-
rent that smuggling on the west
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[Shri Dinesh Goswami]
coast is on the increase because accord-
ing to his statement whereas in 1981
the seized goods from the west coast
valued at about Rs, 19 crores, in the
first five months of 1982 goods worth
about the same value were seized. It is
also a fact that black money arising
out of smuggling and sale of smug-
gled goods ig a crucial problem for
the economy of our country. Further,
however much one may deny, the
evil effect of smuggling on the politi-
cal system in our country is becom-
ing a real threat, It cannot also be
denied that what we see is only the
tip of the iceberg because only a small
fraction of the smuggled goods is
sejzed. A large percentage of smug-
gled goods is not seized and it goes
out of detection of the Government.
The very last statement of the hon.
Minister was that more than 2,000

" shops are involved in the sale of
smuggled goods. If you go to the
Delhi market, you will find that

smuggled goods are sold in the open.
This is so in Calcutta also. 1 often
go to Assam by rail and on the way

_ I find lot of smuggled goods in many
. of the railway stations in the north
---eastern region. They are all smug-
_gled from China and are sold in the
open. The entire Government machi-

. nery is showing = total disregard to
. this. It ig also g fact that Bhakia has
escaped from the jail. After he has
granted. bail. . Can you ex-

1 PM. surrendeed, Sir, he hag been
‘ pect, in any other case even,
even in a case of a petty theft, that
a person who has escaped from jail
- and who has surrendered, would be
allowed to go on bail, on a bail of
ien thousand rupees? After all, the
judiciary is itself a part of the admin-
istrative machinery. Therefore, if a
person who escapes from the jail,
about which so much has been writ-
ten in the country, if he comes and
surrenders and is allowed to goon a
bail of ten thousand rupees, then one
must also have a reasonable suspicion
that the net of the smuggling or the
net of the smugglers not only en-
compasses the political personalities,
:"abut also the judicial field, and that

(22 JULY 1982 |
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their
net encompasses the judicial field and
that makes us all greatly worried.
Therefore, I would like to know one
or two things. Because the time is
short I would straightway come ‘o
some of the questions. Smuggling,
after all, cannot be a one-way ape-
ration. It involves the other count-
ries, two more countries or more than
two countries, and many of the smug-
glers are big operators. Have you
been able to identify the links of the
top operators of our country with the
top operators of the other countries
and have you been able to find out as
to how the transfer of money and
the materials takes place? 1 am ask-
ing this question because, after all,
it js no use just arresting the person
who is coming in a car because the
smaller fish are always allowed .0 be
arrested, Therefore, I would like
to know whether the linkage has
been established and whether
you have been able to find
out how the transfer in terms
of goods as well as finance is taking
place,

Then, Sir, my second question is
this. Have you been able to make any
asessment of the total amount invol-
ved in the smuggling in the country?
What you have seized is only a tip
of the iceberg. In other to arrest the
effect of smuggling on the economy,
on the total economy, of the country,
have you been able to make any
assessment aof the total amount invol-
ved in smuggling? At least insofar
as it relates to West Coast, will you
give ug some figures particularly with
regard to this area as to what your
assessment is of the total amount in-
volved in the smuggling operations in
the West Coast area? If you are not
able to make any such assessment,
ther. the Finance Ministry's calcula-

- tions in many fields are likely to go

awry and, therefore, T would like to
know whether you have been able
to make any assessment and, if so,
what the asessment is in this regard.

A
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SHRI SAWAISINGH SISQODIA:
Sir, so far as the question of release
of Bakhia on bail is concerned, really
it is a matter of concern. But this
order was passed by the judicial
authorities and appropriate action by
the Customs Department is being
taken. This order is being opposed
and the other interlocutory orders
which have been passed by the differ-
ent judicial authorities are also
being opposed by the Department.

Then, Sir, ag far ag the top opera.
tors in the foreign countries and in
our own country are concerned, our
Intelligence Department is doing the
needful in this matter. But jt will not
be in public interest to place all that
information before the House.

Calling Attention

Regarding the tota) assessment of
the smuggled goods, their value, etc,
it is quite impossible to have any
sort of assessment., Bui, whenever
there is any news received by our
Intelligence  organisation that there
are some gangs or some smugglers
*who are engaged jn such operations,
in smuggling, in bringing some thimge
intg our country and taking some-
thing out of the country, appropriate
action is being taken. So, Sir, I think
the other questions raised by my hon-
ourable friend have been fully re-
plied to earlier

SHR! DINESH GOSWAMI: Have
yvou not got any assessment of the
total amount jnvolved in the smug-
gling? Otherwise, how will you know
its effect on the economy?

MR. DEPUTY CHAIRMAN: He sayg
it is mot possible.

SHRI SAWAJT SINGH SISODIA: 1t
is not possible, you gee.

SHRI DINESH GOSWAMI; Not
possible? All right.

MR. DEPUTY CHAIRMAN: Yes,
Mr, Gopalsamy. Please put your ques-
tions only because the time is short.

SHR! V. GOPALSAMY (Tamijl
Nadu): Sir, however hard the en-
forcement machinery may work, it is
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impossible to eradicate smuggling un-
Jess some constructive steps are taken
to make smuggling less attractive ang
also less profitable.

Sir, as far as old is concerned, the
Minister made a statement, The prices
have been falling in the other coun-
tries and the price of gold is higher
here and that is why gold is smuggl-
ed into our country. So, some steps
should be taken to stop smuggling.
Also, Sir, silver is going out. Wil} it e
possible to make any equilibrium in
the prices so that the smuggling acti-
vities in respect of silver could be cur-
tailed? Also, S8ir, there is a craze for
imported goods, there is a manja for
imported goods, like cassette tapere-
corders, colour TVs and electronies -
items. It is because prices are higher.
Particularly we have imposed heavy
duty and heavy taxation and penalty -
up to 300 per cent we have imposed.
So, if the duty isreduced to a certain
extent, then, definitely smuggling of
these articles will become lesg attrac-
tive and also lesg profitable. I think,
some time back there was a news-item
in the Press that the Government was
thinking of reducing the taxatior on
this. The Minister hag also stated
in his statement that gophisticated
speedy boats are operating on  the
coast-line. I would like to know how
many boats are operating on thig line, .
because the coast from Cochin to Guja.
rat and West Coast is very lengthy.
So unlesg you have a very large num.
ber of boats, you cannot control them.
They easily escape; they go to narrow
creeks. Previously there were, Hover-
crafts. With these Hovercrafts they
were able to catch them easily. I do
not know whether these are operating
or not. I would like to know from
the hon. Minister whether the strength
of the boats will be increased. Also,
Sir, the smuggling goirg on is orga-
nized smuggling, because illegal tra-
fic of foreign exchange also from Arab
countries and from other countries to
India is carried on through smugglers.
That is why, Sir, some high-ups have
also links with smugglers. I would
like to know from the hon. Minister—

my questions are...

»
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MR. DEPUTY CHAIRMAN: Don’t
repeat, They have been recorded.

SHRI V., GOPALSAMY: [ would
like to know whether the taxatioh
will be reduced, and also...

MR. DEPUTY CHAIRMAN: Don't
Tepeat. ! think he has noted déwn
your points.

SHRI V. GOPALSAMY: The hon.
Minister has admitted that iy is very
sad that Bakhia wag released on lail
by the Magistrate. But whai hap-
pened? The authoritieg did not prepare

themselves. They did not take any
precautionary measures to launch
prosecution. That also has been...

+ MR. DEPUTY CHAIRMAN: That’s
all right.

SHRI V. GOPALSAMY: This has
been admitted by the Ministry. The
Ministry dig not.. . oL

MR. DEPUTY CHAIRMAN: This
has been done already, Yes, the hon.
Minister,

SHRI SAWAISINGH SISODIA:
Two pertinent questions have been
Taised by the hon. Membeér. One, he
says that smuggling can be controlled
by reducing the tax on the varjous
articles. Sir, thjs cannot be any ans-
wer to the question of smuggling or
anti-smuggling action by the Govern.
ment. Sir, as far ag the question of
smuggling is concerned, we cannot
look at thig acy of smuggling gs an
-isolated thing. It reflects the society
as such and, therefore, unlesg and
until there is cooperation from the
-whole society to the Government
machinery it is difficult to succeed in
the plan or programme chalked out
by the Government

Sir, ag far as the anti-smuggling
equipment is concerned, the distribu-
tion—In a nutshell 1 will put it before
the House—the distribution of sophis-
ticated Customs patrol craft and
other Customs auxiliary craft among
tha Collectorates along the West Coast
has been done according to their
need. The Customs patrol craft are
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of Norwegian and South Korean
origin. The Customs auxiliary craft
comprises confiscated Arab dhows
appropriated for Departmental use.
Aparg from the above the Customs
formations are also equipped with
vehicles, metal detectors, night cights,
walkie talkie gsets, armsz and ammuni-
tions, etc. The entire West Coast is
also covered by the Customs tele—
communication network for speedy
and secret transmission of informa-
tion relating to smuggling.

So, every possible actiorr ig being
taken which is under the authority
of the Government,

Wt fo? T @ (fage) - @@
fx wA S F gz I A WL
& qe W & wegg v g, AfFa e
# g g W & fowe & oAk
fagy o fwar gw & w3 &
wmEaew ot afasr @ & v
qgaT A WIA-AE AL T
wafar & at # 2 fF foex @iA-
T WA F W OAFE § AT F
Sir: 79 ¥ IWART F AL
H o9 T ogam@r ¥ 79 § WIQ@-
AT ART T FE-F A NS
od ;Y q 2, fRax oA
1 fredt Q-9 I T F oTH
g g F FAE) TR WIQ-
I AT 9T TWIAAT F  AFA
& fao—dtg gl seiww w1 Er-
srat s F foar f5 ogw ogg IR
g~ WHMAQ 9 A Ay F7
afi wmAd w1 ww T faxw fear,
¥z feedet @ FT 1 ar =0T
e qr TEEaT w® OFX F fau
oo & Ty fEar? dgw, froeas
A FT S osgra fEr Frosw gEw
¥z ag 7 & v 3o fetiew
A ga¥ € 1 @i IR |y @e]
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widt ff waaR & 5 zforew R
fafam ofaum &1 oF gTRET FIH
1A A 9FIT | A FAER f5E Ag
2 31 A feew AR @ W@
¥ a0 e fwax & 7 @1 oo
7 wifed gare ag 1@ AF IS
mr f& awx ¥ |/IWE wRY
g #1 g oawfan aff ¥gq, afes
THRT R GHME agT S A ot
- FEH E 1 WY A uF aF eaOF  famy
AT g8 AT v Aagt fawr, e
A g mmatar i g, w3
1 oyt Wt ) oWyt ¥ WK
F FU F AT AT gArE w@qT
¥ FEHIE F F T IO FEH F
AT fage & ower Wt ¥ 91 @
¥ ug @AM K qA g AT AE?
Ao @Y W & @A TARWIA
fadt, @& W MAT L 7 FAT, 10
FrIqar A feadt & g ¥
TRHIE & 4% § AT FW T A
. W@ ¥y warferw W oA
JAPa g 7

ft wa® faz famifrgr : gw
FwFwe & a7 § 9r ) AfFT "rA-
G R T AVAWIE @41 9%
mfar ¥ d9w H ARy Sqmg)
1 ag AR g IuAeg g F -
g g W FEHRA & fqg fra-
T F@T 9w fF {@Awa anw
Cwg a9t gax ww, faa,
Atz M AR f@fmT § 1568
feardtey. &7 1

The administrative control along
the Indo-Nepal border ig exercised by
our Collectors at Allahabad. Patna
ang West Bengal. The main items
sensitive to being smuggled to India
from Nepal are: synthetic fabrics,
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elec'ronic goods, wrist watches and
watch movements; cosmetics, sewing
machine needles. etc.

The number of cases and the wvalue
of seizures since 1978 are as under. In
1979, the number of cases is 9492; in
1980, 7853; in 1981 7294; and in 1982,
3232. The value of seizureg is 135
lakhs in 1979, 161 lakhs in 1980, 207
lakhs in 1981 and 117 lakhs up to May,
1982,

Smuggling takes place bolh ways {or
imports and exports. Intelligence re-
ports indicate that Varanasi and Patna
airports continued to hz used for
smuggling third couniry goods into
India from Singapere vria Kathmaundu.
Recent intelligence reports also indi-
cate that considerable quantities of
third country goods are being smug-
gled into Nepal through post parcels
and mis-declaration for ultimate de-
flection to India. Some of the impor-
tant anti-smuggling measures adop-
ted along the Indo-Nepa] border over
the recent past are to, provide higher
level of supervision over the preven-
tive unity ard an Additional Collec-
tor of Customs has been provided
at Muzaffarpur in Bihar. A gseparate
Custom Divigion has been created at
Naxalbari under direct supervision of
an Assistant Collector. Officers of
the State Police manning 10 border
checkposts in far flung areas of Uttar
Pradesh have been set up and they
have been vested with the powers of
search, seizure and arrest under the
Customg Act. In view of the recent
trends of smuggling of goods into
India from gcross the border with the
aid of armed escort, meetings have
been held between the warious offi-
cers. Some such other measures have
been taken.

- .
.-
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MR, DEPUTY CHAIRMAN;
Mr. Kulkarni.

SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): Sir in the
first instance, I would request you to
please give me uninterrupted time.

MR, DEPUTY CHAIRMAN: You can
speak for five minutes,

SHRI ARVIND GANESH KUJ.-
KARNI: That is not enough.

MR, DEPUTY CHAIRMAN: Noth-
ing is laft out now. If you do not
repeat, Aive minutes are enough.

SHRI ARVIND GANESH KUL-
KARNZI: Sir, I do not want to” give
the background. I will straightway
come to the questions. Before going
intp the other - items, Mr. Minister,
about the Galladharis, would you like
to rectify your statement because in
the statement which the customs or
Bombay court, it has been straight-
away stated ‘for politica] reasons’.
Then, Mr. Minister, for your infor-
mation, you will be protected by say-
ing that you do not know. In the
Foreigh Affairg Committee.

SHRI DINESH GOSWAMI: Which
Committee?

SHRI ARVIND GANESH KUL-
KARNI: In the Foreign Affairs Con-
sultative Committee it has been stated
that on thig Galladhari affair the
Government hag to take the decision
for political purposes. Only for his
rectification I am suggesting this.
Then, Sir, I directly come to the ques-
tions. But this thing you should rectify
yourself. You are my good Iriend,
that is what I am saying. May 1 know
from the hon., Minister whether he
has received the copy of a letter ad-

g
26 aa UL 919

Yes,

Il

\
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dressed to the Prime Minister, No.
305 from Bombay General Post Office,
a copy of which has been handed over
to my good friend, Mr, Sisodia. by
Dr, Mahipat Mehta from Gujarat?

Have you received that copy? And
whether in that copy it“has been
straightway stated that the Gujarat

or Kachhi or whatever his name is,
Kachhi Mastan from Gujarat... (In-
terruptions). What do you want Mr,
Bhandari? 1t has been stated in that
letter that Kachhi Mastan from Guja-
rat is involved. They all are of dif-
ferent quality and character. (Inter-
ruplions).

MR. DEPUTY CHAIRMAN: Let him
put the questions.

SHRI ARVIND GANESH KUL-
KARNI: Mastans are of 3 different
quality and character from the Kachhi
Mastan from Gujarat seven thousand
tolas of gold etc. were collected. There.
Sir, in that same letter it is mention-
ed that the Customg Collector, we
are talking of political influence, the
Customs Collector, Mr. Kumar, who
conducted the Ahmedabad raid is now
under orders of transfer. Is it due
to political patronage of your friends
or is it due to some other reason?

Then, Sir, I want to tell him that
Dr. Mehta contacted Mr, Fotedar Mr.
Bajpai, must be the Genera] Secretary
of your party, and Mr. Sisodia. Na-
turally you are the only Sisodia. Last
February the two kingpins arrested ir
these raids, It is now, Sir, reliably
the raids were Mastan and Bhatti
and those names are mentioned in
understood that this Mastan and Bhat-
ii are going to be released by the Gov-
ernment because of influential politi-
cal connection of the Deputy Minjster
of Gujarat. His name I do not know,
I cannot easily find it out. I want to
know whether it is a fact? I not,
vou should see thag if you want to
tighten thesa customs and excise or-
ganisations, the political pressures
should not be brought. I only want
to quote these three instances. For
your information, the syndicates
namegd in the letter are: Sumar Bottle
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Bhakia—whom we are talking about:
then Taher Mohiyuddin; Khan Bro-
thers; Haji Noori Brothers and Wahab
Galladhari. These are the seven
nameg only that are mentioned. What
action have you taken? Then about
the consignments, it has been also
mentioned: Silver importer at Dubai:
No, Top—Abdulla Yakoob Bhatti, and
Second is Sukar Bakhia. Then for
Wrist Watch Exporter from Dubai,
the name at the Top: Wahab Galla-
dhari and Second: Sumar Bottle Haji
Mastan. For Wahab Galladhari, it is
said he has political connection. What
is that political connection, I do not
know. Sumar Bottle Haji Mastan re-
ceives the consignment here. Then
Gold exporters from Dubaj; Top:
Wahab Galladhari and Second: Sumar
Bottle Hajj Mastan. I have mention-
ed this point exclusively to know
from him because this letter is a re-
gistered letter and to my friend Mr.
Sisodia, it was handed over by Dr.
Mehta himself who is the President
now of the Gujarat Pradesh Congress
Committee where al} these factg are
mentioned. What action are you go-
ing to take? .

Because yesterday the Deputy
Chairman was not happy that I should
be allowed to make a special mention,
perhaps for the reason that this Call-
ing Attention is coming today, I
would also like to say that in Bom-
bay—and I would like the Minister
to say whether it is a fact—there is
a2 news.item dated July 20 by S.
Balakrishnan, who is the reporter,
and it is said that fortunately the new
Chief Minjster had brought one I.G.
who is above board. I do not want
to say anything about the last Chief
Minister but this new Chief Minister
at least has taken courage...

MR. DEPUTY CHAIRMAN: These
comments take a lot of time.

SHRI ARVIND GANESH KUL-
KARNI: It also takes a long time to
replace the people back. .. —

- [

SHRI ARVIND GANESH KUL-
KARN?!: So, this Mr. Robero js a
man of chaste qualities and above
board. Now, the Chief Minister is
under pressure to transfer this man.
and pressure from whom? Pressure-
is from smugglers,
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In this letter of Dr. Mehta it is also
mentioned here that the money has
been paid to the Jana Sangh MP.
and an M.L.A. (Interruptions) He in-
vited it; I did not want to read that.
So, Mr. Robero has been under pres-
sure of transfer by political persona-
lities like Karim Lala Dongri, - What
Mr, Mathur is mentioning of is Don-
gri. Dongri is the area where all the
smuggling ete. goes on; goodg are
loaded, unloaded paid for, brought
in and even the home delivery. If
you want home delivery frop, Don-
gri. .

MR. DEPUTY CHAIRMAN: No, I
don’t want.

SHRI ARVIND GANESH KUL-
KARNI: If you want a video at home,
you ask this Karim Lala. g

SHRI V. GOPALSAMY: At what
price?

SHRI ARVIND GANESH KUL-
KAENI: That I don't know. 1 am

not a rich person. So, what I say
is that you have to protect people
like Kumar, like Robero and see that
your political influence does not came
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in your way and these political con-
siderations are not there to let off
_people like Galladharis and Bakhias
etc. 1 do not want to say much on
Bakhia because the entire episode is
just like the birth of Lord Krishna.
“When Lord Krishna's birth takes
place, the doors open and when you
go away, the doors close. Similarly,
Bakhia is out, then he is in and then
-there is the court order and every-
-thing is OK, because, money was

paid right from the Lt Governor up -

to the chaprasi of the Goa Jail, the
Aguada Jail. In the end, Sir I would
like to know what he has to say
specifically on these matters which I
had mentioned. . s

M

SHRI SAWAISINGH SISODIA:
Sir, my respected friend, Mr. Kul
karni, has taken half of his time in
mentioning Galadhari’s name. He has
started mentioning Galadhari and he
has also mentioned the name of Gala-
dhari when ending his speech. I am
. very much surprised, why he is so
fond of his name, raising his name
every time, even during the regime
gaf the other party...

SHRI ARVIND GANESH KUL-

.KARNI: I have mentioned this dur-
ing the period of the Janata rule
~also.

SHRI SAWAISINGH SISODIA:

From 1977 to 1980. He hag always
been mentioning his name,

SHR]I ARVIND GANESH KUL-
"KARNI: At that time, 1 joined you
in attacking the Janata Party for
Galadhari. Kalp Nath Rai knows
that he will bear me out. (Interrup-
{ions)

SHRI SAWAISINGH SISODIA:

As far as Galadhari is concerned, I
haue said earlier that this case is
pending before the Supreme Court.
Hence, I would not like to go into
the details. But I can say that our
Government has no connection what-
soever with the Galadhari brothers.
‘Whatever decision was taken, was
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taken on merits. This decision has
also been challenged and the case is
pending before the Supreme Court. I -
would not, therefore, go into the
details. I am sure, my friend would
not also like that I should go into the
details. I would not like to go into

-the details because it is. a sub judice
- matter.

. As far as Dr. Mehta’s letter is con-
cerned, he has read all the contents
and he has repeated it many times
I have received Dr. Mehta's lefter.
But this is under investigation. I
will not be able to say anything on
this, as long as I do not receive the
report of the investigation, whether
there is any truth in whatever Dr
Mehta has written in his letter,
whether whatever he hag said is based
on any ground. Therefore, before the
investigation is complete and the
report is received, 1 do not want to
go into the details, I would not like
to say anything on the merits of the
letter. This letter has been received
and this is under investigation. After
investigation, if there is any truth
and if any action is warranted, cer-
tainly, action will be taken by the

Government. . .

In regard to Mr, Kumar, the Collec-
tor of Customs, Ahmedabad, Mr.
Kulkarni says that he is under orders
of transfer. No. This is not a fact.
No orders of transfer have been passed
as far as Mr. Kumar, the Collector of
Customs, Ahmedabad, is concerned.
Hence there is no question of any
political pressure whatgsoever.

In regard to the Chief Minister of
Maharashtra and another officer of
the Maharashira Government, whether
he is being transferred under any
influence or without any influence or
on any administrative grounds, I do
not know. I have got no information.

SHRI ARVIND GANESH KUI.-
KARNI: You can convey it.

SHRI SAWAISINGH SISODIA:
In regard to the officer of the Maha-
rashtra Government, I am not aware,
Therefore, 1T am sorry, I will not be
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able to say anything in regard to this.
I have already replied in regard to
the other matters, I would like to
assure my friend, Mr. Kulkarni, that
no political influence will debar or
deter the Government from taking
strict action against the smugglers or
any other person who is found guilty.

SHRI ARVIND GANESH KUL-
KARNI: Satyameva Jayate.

SHRI ° MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Mr., Deputy Chairman, Sir, much has
been said about this smuggling on the
West Coast which continues to be the
main place for smuggling. This
House 1is also conscious of  the
fact that this Government is taking
vigorous steps, more vigorous than
any other Government in the matter
of checking smuggling. It is in the
context of this that I rise to speak
on this Calling Attention.

There are some points where the
Government can be more vigilant
The hon, Minister has rightly refer-
red to the stay orders and I can give
the instance of Bakhia. He got a
stay, absolutely unjustifiable, accord-
ing to me, patently illegal, from the
Calcutta High Court in November,
1980 and this stay continued till
March, 1982, Now, of course, the
High Court stay is wrong. But I
would like to know from the hon.
Minister, what steps were taken by
the Government to get this stay
vacated. Because, very often, even if
the stay is erroneously given, we find
that the Government does not take
immediate steps for the vacation of
the gtay. This is the first part. The
second part is about the detention of
Bakhia. There is one Collectorate
and the Collector of Customs, Guja-
rat. He operates also on the t{erri-
tory of Daman and Diu though Daman
and Diu comes under the Union
Territory of Goa. He had passed two
orders of detention one as the Cal-
lector of Gujarat and the other as
the Collector of Daman and Diu, the
first being prior in time. I am given
to understand that after the vacation
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of the stay, Bakhia was arrested
under the second detention order.
This has the effect of rendering, pos-
sibly in law, the first order state.

Coming to the detention itself, I
find that there were several irregu-
larities. You are aware that the law
of preventive detention is very tech-
nical. If the procedural safeguavds
are not observed, the detenu gets the
benefit despite the fact that there is
overwhelming material and evidence
in suppart of detention. There are a
large number of irregularities which
were left. Witnesses were not pro-
duced for four and a half days in
breach of the provisions of the Crimi-
nal Procedure Code. Their state-
ments were recorded in a manner of
not instilling any confidence. But
what is surprising is that as many as
60 papers which were served on
Bakhia. were found to be blank and
the Supreme Court has held that any
one of these things is by itself bad
enough and the detention should be
set aside for not observing the pro-
cedural safeguards. This is some-
thing which the Government can
avoid, ought to avoid. I would like
the hon. Finance Minister to tell us
whether this was a case of negligence
or a case of deliberate design on the
part of those officers to see that when
the case went to the Advisory Board
or to the High Court, Bhakia was
automatically released for breach of
these procedural safeguards,

There is one more aspect I want

to deal with. Sir, there is a big
apprehension that Sukur Narain
Bakhia was never in the jail. After

being ledged there, probably he was
sent out. Even between 1975 and
1977, when he was under detention
he managed to get the certificate of
some of the topmost doctors in Bom-
bay and remained during that period
as a heart patient in St. Georges hos-
pital. The general permission is that
even in Goa jail the person who was
really lodged was a double of Sukur
Narain Bakhia and one of the reasons
why Bakhia escaped was because the
jail authorities were not anticipating
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‘thay on  his release the Customs

authorities would be ready for re-
arresting him, they were not in a
position to produce the real Bakhia.
Therefore, they managed the escape
of the second or the pseudo or the
double Bakhia. So, these are the
matters. Unless you have an effec-
tive machinery of punishing the kings
in  smuggling, nothing would be
achieved. I would like you to set up
a cell which would yet the detention
papers before they are served, the
detention orders before they are
issued. You may get them approved
even by the Advocate General of the
State and even by the law depart-
ment of the State to see that this is
done effectively, and no loophole is
left behind.

These are the two or three ques-
tions which I would like to ask.

SHRI SAWAISINGH SISODIA:
1 have already gtated that Bakhia
was detained under the COFEPOSA
Act in 1975, after the emergency, and
he was released in 1977.

SHRI V. GOPALSAMY: He was
never inside the jail,

SHRI SAWAISINGH SISODIA:
‘He was in the jail. After that, under
the COFEPOSA Act on the proposal
of the Government of Gujarat in the
year 1980 this warrant of detention
was issued. The detention order was
issued on 3-4-1980 against Bakhia with
a view to preventing him from smug-
gling goods. After that he went to
the Calcutta High Court. The depart-
ment got this information that the
detention order had been passed but
the detention order could not be
executed as Bakhia went underground
- .and obtained an order of injunction
from Calcutta High Court restraining
the authorities from executing that
order on the plea that he was a peace-
loving man, residing in Calcutta city
and he had nothing to do with the
alleged smuggling activities in Guja-
rat coast, This injunction order was,
however, got vacated in March 1982,
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After the Department got the infor-
mation of this stay order, all steps
were taken. Affidavit was filed and
application was  submitted. The
interim order was opposed by the
Department and it got it vacated in
March, 1982, After this, the Customs
Department had kept a close watch
and in pursuance of this the Goa
Administration issued a detention
order on 13th March, 1982, against
Bakhia and his associates. This
matter was placed before the Advi-
sory Board and the Advisory Board
recommended their release on techni-
cal lapses.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Not on substan-
tial grounds.

SHRI SAWAISINGH SISODIA:
This order of the Advisory Board is
being examined by the Department
and if anybodv is found at fault,
action will be taken against him.

As far as this other arrest and
surrcnder and arrest by the Customs
Department however is concerned, in
this case also the petition was filed
in the court of the Judicial Commis-
sioner Goa on behalf of Bakhia by
his wife challenging the legality of
the detention order passed against
him by the Gujarat Government.

- While granting an injunction restrain-

ing the authorities from executing
this order pending Thearing of the
petition, the magistrate directeq that
Bakhia may be produced in court on
31-7-1982. However Bakhja surren-
dered on 19th July at Daman where
the Customs Officers, after interrogat-
ing him, effected his arrest under the
Customs Act, 1962 on the 20th July,
1982, Thereafter he was produded
before the First Class Judicial Magis-
trate Daman, who released him on
conditional bail of Rs. 10,000 and cash
security with personal bond of
Rs. 10,000. This matter is also pend-
ing before the court.

Regarding Bakhia escaping from
jail and other things, this is not
directly under the Department ot
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Customs. He was in the jail of Goa,
Daman and Diu Government and they
are investigating it.

SHRI NIRMAL CHATTERJEE
{West Bengal): Sir, the Calling
Attention Notice merely draws atten-
tion to the spurt in smuggling activi-
ties. We are far from expecting that
smuggling can be significantly cur-
tailed. That is not the case partly
because smuggling is an essential
component of the decadent capitalism
system, whether it is on the Western
Coast of this country or in any part
of the world. It is our unfortunate
fot that we have fto fight against/
decadent capitalism instead of a vigo-
rous one, -

Now through this Motion, we are
trying to draw the attention of the
Minister only because decadence has
reached a new low. May I draw his
attention to u splendid fact which
has not been mentioned by anv one
upto now-—that in our newspapers
there are open  advertisements for
some types of watches which I sup-
pose, are not legally imported within
the country? You see periodically
advertisements for several types of
watches, emphasising their properties
and other things. They are trying to
have a good market for them. Our
newspapers do carry such advertise-
ments. I want to know from the
Minister whether his attention has
been drawn to that ang if so, what
he proposes to do about it.

The goods that are being smuggled
in may conveniently be divided into
two types. One type of goods are
cheaper than those available in the
country that is manufactured within
the country. Usually these are avail-

able on the pavements of various
metropolitan cities. There are all
non-covert  activities. These are

overt aclijvities and to plead innocence
or inability to handle these only
indicates the involvement of the rul-
ing powers in the whole business.
But there is another part which is
asgociated with the conspicuous con-
sumption of a decadent capitalist
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society. These are meant not only
for sale within the country, even
when they are brought in through
the Western coastline, some times
they are used {o purchase also say
when goods move upwards upto
Haryana.

Now my question is very simple.
To the extent you call it conspicuous
consumption, I entirely agree with the
reply that the hon. Minister gave., It
is certainly related to the system, the
social conditions, the approach which
\is generated by the sacio-economic
structure, and the Government, as
the representatives and the reinforec-
ing factor of that socio-economic
structure is unable to curtai]l that
Perhaps to curtail that one requires
a change in the socio-economic strue-
ture and its leadership as represented
in the Government. Buf my question
is this; If it can be established that
most of the smuggled goods are used
for conspicuous consumption, is there
any thinking in the mind of the
Ministry to curb such conspicuous
consumption? So long as they can-
not do it, they cannot stop this kind
of smuggling activity.

My experience of the West Coast
is too little, but I know places even
associated with religious names also.
I know of a spot in West Bengal at
the northern tip Dordering Nepal
which is called Pashupatinaih, near a
new cenire opened by the West Ben-
gal Government for purposes of
tourism. Any day one visits thal
place, one sees large numbers of very
posh imported cars waiting there to
receive smuggled goods. Now, any
vigorous Government representing
even vigorous capitalism would have
stopped that. Now, why are not such
lhings being stopped?

The reply that measures are being
taken in relation to bail orders by
the courts is also entirely unsatis-
factory. We all know that courts pass
orders even with the egging on by the
prosecution. The prosecution behaves
in a manner that it becomes not only
permissible but imperative for the
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courts to issue the orders. Then they
say that the court has acted in this
manner, what can we do? My ques-
tion is, what punitive steps have been
taken against the prosecution side
when all those issues were raised
before the courl and which led the

court to pass such a judgement? 1

want an answer to this. __ . .

SHRI SAWAI SINGH SISODIA:
Sir, there are two points raised by
the hon. Member. First of all, he has
pointed out some defects in the pro-
secution and the follow-up process.
Sir, the department is quite vigilant
and we do try to find out if there are
some defects or loopholes in the pro-
cedure which is being followed by
the department and, so, care is being
taken. Regarding spurious goods
being sold in the market, certainly
this is very unfortunate that things
which are manufactured in our coun-
lry are marked as manufactured in
foreign couniries and they are being
sold in the country. It is because of
the attraction people have towards
foreign goods, smuggled goods. But
whenever such instances are brought
to our notice or are seen by the
department, appropriate action is
taken. Moreover, this is an individual
thing. After all, the Government
cannot go and force and teach every
individual that they must not have
any attraction for foreign goods. It
is the thinking and will of indivi-
duals which goes on in the society.
We see in many cases that the spu-
rious goods seized by the department,
after investigation, are all made in
our country and they are marked as
made in foreign countrics. So, when-
ever such people are caught, action
is taken. And really it is a matter
of greal concern to us that on the
Indo-Nepal border there are many
incidents of smuggling. About the
action taken 1 have given the details
in reply to Mr. Jha's queries. Various
actions have been taken by the
Department to curb the smuggling
activities on the Indo-Nepal border.

MR. DEPUTY CHAIRMAN: Special
mentiong will be taken up at 5 p.M.

LT :
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Messages from the Lok Sabha Secre-
tariat.
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MESSAGES FROM THE LOK SABHA

(I The Salary, Allowances and Pen.
~ sion of Memberg of Parliament
+  (Amendmpent) Bill, 1882

(II' The Chaparmukh _Silghat Rail-
Way line and the Katakhal.Lala-
bazar Railway Line (Nationa-
lisation) Bill, 1982, A

(III) The Metro Railways (Construc-
tion of Works) Amendment
Bill, 1982,

SECRETARY-GENERAL: Sir, 1
have to report to the House the {ol
lowing messages received from th
Lok Sabha signed by the Secretary
of the Lok Sabha:

(M

“In accordance with the provi-
sions of ‘Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to
enclose herewith the Salary, Allow-
ances and Pension of Members of
Parliament (Amendment) Bill,
1982, as passed by Lok Sabha at its
sitting held on the 2Ist July, 1982.”

()

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha I am directed to
enclose herewith the Chamarmukh-

Silghat Railway Line and the
Katakhal-Lalabazar Railway Line
(Nationalisationy Bill 1982, as

passed by Lok Sabha at its sitting
held on the 21st July, 1982"

(o)

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sazbha, I am directed (o



